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by the hon. Minister. I{ jg a most ex-
traordinary thing for the Minister to
realise that one of the amendments
which hs has included in the Bill
would not really serve the purpose
for which this Bill was brought for-
ward. He has cooperated with the
House in dropping that particular
Clause from the Bill. Tt is a very good
precedent. T hope that other Ministers
will be able to follow that procedure
whenever it becomes necessary to do
so. For a long time the Cine workers
have been living without any sort of
protection whatsoever, For the first
time my friend the hon, Minister has
comp forwarg *with this Bill to give
them thig protection. I hope that the
cine proprietors and owners would
try to discharge their part of the
responsibilities, and that they would
cooperate with the Government in
seeing that the workers get the maxi-
mum possible benefit that this House
would like them to get. I also hope
that the Tribunal and other organisa-
tiong which would be there in order
to decide on matiers of disputes,
would also try their best to complete
their enquiry and give judgments
within the short periog of 3 months
which has been prescribed here for
ordinarily settling these cases.
MR. CHAIRMAN: Now, the question
is;
“That the Bill, as amended, be
passed.”

The Motion was adopted.

MR. CHAIRMAN: The motion 15
adopted. The Bill is passed. We move
on to the next item.

17.00 hrs.

ECONOMIC OFFENCES (INAPPLIC-
ABILITY OF LIMITATION) AMEND.
MENT BILL.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (BHRI

CHARANJIT CHANANA): I beg to
move:

“That the Bill further to amend
the Economic Offences (Inapplicabi-
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lity of Limitation) Act, 1974, be taken
into consideration”.

The Industries (Development and
Regulation) Act was enacted in 1951
with a view to provide for develop-
ment and regulation of certain indus-
tries specified in the First Schedule to
the Act. Any industrial undertaking
producing goods without a licence, or
having installed capacity in excess of -
the licensed/registered capacity, is sub-
ject to penal action under Section 24
of the Act.

However, in actual administration of
the Act, it has been observed that the
provisions of the Act are not capable
of being enforced because by the time
the offence is detected and decision
1o proceed against the defaulting in-
dustrial undertaking is taken, the
oflence becomes time-barred by virtue
of the operation of the limiation
period of one year under Section 468
of the Criminal Procedure Code. With
a view to overcome this deficiency, the
Government have decided to include
the Industries (Development and Regu-
lation) Act in the Schedule to the
Economie Offiences (Inapplicakility of
Limitations) Act 1974. The result of
doing so would be that an offence under
the provisiong of the Act would not
become time-harred,

The Biil seeking to amend the pro-
vision of the Economic Offences (In-
applicability of Limitation) Act 1974
to include the I(D&R) Act in the
Schedule to the said Act, is already
before you. I seek your full support
and cooperation in the enactment of
this Legislation which will empower
the Government to take suitable action
under enabling provisions of the IDR
Act.

MR. CHAIRMAN: Motion moved:

“That the Bill further fo amend
the Economic Offences (Inapplicabi-
lity of Limitation) Act 1974 be
taken into consideration.”

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman §Sir, this
Bill is short and I would say that it
is sweet or good and the Minister, I
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think, has appropriately brought this
Bill before this House and we unhesi-
tatingly support it. I want to take this
opportunity of raising some related or
connected matters for the hon. Minis-
ter’s consideration. In our country,
we have found that the privatie indus-
trialists, even the big business houses
in many cases, are indulging in vari-
ous types of mismanagement, mis-
appropriation, etc. As a result of this,
many companies have become sick and
‘the hon, Minister knows in how many
caseg we have appoached him in the
past and we have to approach him
again in future to bring them under
the Industries (Development and Re-
gulation) Act for revival because in
most of the cases, I am sure, the hon.
Member will agree, as has been our

' experience, that it is not the industrial
relation problem that has been the
cause for sickness, but thig is really a
case of diversion of funds, mismanage-
ment and misappropriation. We have
seen in how many cases there has been
deprivation of the workers dues by
way of provident fund, gratuity, ESI
and what not. Therefore, we are strong-
ly in favour of taking all remedial
actions not only by way of providing
the legitimate dues of the workmen,
but also deterrent action against the
persons who are responsible for creat-
ing such situations.

The Industrial Development and Re.
gulation Act as such has become an
important piece of legislation for re-
vival and I hope, the hon. Minister,
and his Ministry under his guidance,
will take all necessary steps in appro-
priate cases to apply the beneficial and
deterrent provisions of this Aet with
its full vigour. There are many cases
where. we feel, a little more energetic
and. prompt action is necessary under
the IDR Act, which may save many
companies from further gickness, from
aggravated sickness, if I may uge thalt
expression. When the sickness starts
and if at that time intervention is
made, it is much easier to revive a
Tompany. If the sickness goes deep,
it becomes cancer and beyond recovery.
1 a!so believe that the Government’s
policy is not to give back the com-

of Limitation) Bill
panies which have been revived with
public money, and the efforts of the
workers, who in many cases make con-
siderable sacrifica, If you releive such
companies and give them back to the
old management on a platter, that
would be suicidal. Uliimately, there
has to be a take over. Instead of re-
turning back such a company, it.
should be nationalised. A company
which has been made sick by the
private industrialists’ big  houses,
monopoly housesby means of all sorts

of economic offenceg should be revi-
ved, and when such companies have
been revived with public effortg and
public money, by the toil and sweat
and labour of workmen, these should
not be given back to the persons who
have been responsible for it.

I, therefore, earnestly request the
hon. Minister to kindly look into this
matter very seriously, because there
are many companies which have been
functioning under the IDR Act. I hope,
Shri Ranga will use his good offices
for this. Even though these companies
have been running under the IDR Act
still there is a great uncertainty. You
are aware that there is a time limit
provided in the IDR Act and that time
limit cannot be extended, There are
many companies which have gone info
liguidation, but which have been re-
viveg and have been working, in many
cases in an efficient manner. This is
because under the IDR Act there is a
provision that if an application is made
to the High Court that the Govern-
ment wants to manage a company, the
High Court shall order for take cver
of the management from the official
liguidator to the custodian or what-
ever managers have been appointed
and give it tc the Government. In
many cases that (rder has been made.
I can cite the instance of Krishna
Glass and Silicate Works in Calcutta,
a very well known concern and
who are manufacturing glasses, Even
during Siddharth Ray’s regime, the
IDR Act was applied, if T am pot mis-
taken, in 1973 or 1974. Not only that
happens to be in my constituency, I
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am the president of the workers union
there. We have been requesting for
quite some time for nationalisation and
1 believe, this is pending before the
hon, Minister., Keeping it in uncer-
tainty is inhibiting its progress, al-
though the West Bengal Government
has spent a lot of money. Recently,
we have persuaded the State Govern-
ment to spend about 16 lakhs for
modernisation, but the difficulty is that
the banking institutions do not come
forward to help them. The banks say
that ‘you are here for one year of two
years, nobody knows what will happen
if it goes back to the private manage-
ment; what will happen to that bank’s
dues?” There cannot be any proper
modernisation scheme, there cannot be
any scheme for expansion and workers
always remain under the great worry
that if the IDR operation ceases, comes
to an end, their future will be com-
pletely in the dark as in the past.
Similarly there is another concern,
Brentford, which is working for three
years. I talked to the Hon. Minister
and he was good enough to glve some
time. I am thankful to him for the sus-
ienance ang support and encourage-
ment he has given. Now it is making
profit. Earlier it wag running in tihe
red. There is tremendous potential.
There is no lack of orders. What is
lacking is working capital. In these
matters there has to be a proper ap-
proach. I believe the Government is
not anxious to return them to the pre-
vious Management which was respon-
sible for al] these ills, The IDR Act
in its proper spirit and provisions
should be strictly and comprehensively
applied. We are also very very keen
and we have been saying that on many
many occasions in the past. In the
Companies’ Act there are so many
penalties prescribed. How many have
you taken recourse to and how many
proescutions are there? The fines im-~
posed are a mere pittance. Thanks
to the lawyers or judicial system or
thanks to the money that ig circulating
in the system, even with these prose-
cutions big people are never caught.
Notices are issueq against Managers,
Secretaries ang these poor people are
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caught, The ‘Directors are never

troubled.

PROF. N. G. RANGA (Guntur): But
you have to catch the thief.

SHRI SOMNATH CHATTERJEE:
But if you have to teach them a lesszon,
you have to catch the main thief.

PROF. N. G. RANGA: With the
help of the lawyers.

SHRI SOMNATH CHATTERJEE:
With the help of the lawyers or with-
out their help, but admiunistrative will
is important, There are some law-
yvers who will always try to make hay
while the Sun shines. That is in every
profession, including in the profession
of politics. But there are fortunately
exceptions also. Therefore, merely
having provisions for penalties, pro-
visions for offences wil] not do. I am
sure the Hon. Minister from his ex~
perience will find out how many are
the cases instituted and how many are
vigorously pursued. If these statistics:
are taken, you will find a very sorry
state of affairs. I was happy that Mr.
Sathe in his Bill has made provisions
for adjudication of questions in the
Bill itself. He has not left it to the
ordinary procedure, He has alsp pro-
vided for revisional jurisdiction of the
High Courts. This is a very welcome
departure and a very welcome step.
Therefore I appreciated that and we
have thanked him. But these provi-
sions should not be merely for public
consumption. We are anxious that
violations of the I.D.R. Act should be
pursued vigorously and there should
not be any lmitation. But we want
that ig should be translated into action.
I appeal to the Hon. Minister to con-
sider sympathetically the issues that I
have mentioned. Let him at least give
an assurance to the House that this
amendment is not a paper amendment.
This is meant to be given effect to with
all sincerity and vigour. The persons
who are playing with the industrial
production in this* country ang there
important is that those who are play-

-ing with thousands of workers, the

offenders, should not go scot free; and
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the workers who, have given their
sweat and toil and blood for improv-
ing these companies, for producing
goods for the country, for increasing
its GNP and its potential, should not
be made to suffer.

We shall very keenly and with the
aftitude of support watch his perform-
ance in this respect.

SHRI XAVIER ARAKAL (Ernaku-
lam): I gupport this Bill. However, 1
would like to bring to the attention
of the House certain facts.

On July 28, 1980 while participating
on the demands of the Ministry of
Industry, I had made eight concrete
suggestions before this House, the first
and foremost of which was—I quote:

“The existing industrial and finan-
cial laws, and the existing legal sys-
tem should be evaluated.”

1 still stand by that proposition of
mine, of 23rd July 1980.

Before I come to the Statement of
Objects and Reasons, may I request
the House to refer to the Industrial
Policy Resolutions of 1948, 1956, 1977
and of 2nd July 19807 If you exa-
mine these Policies ag also the State-
ment of Objecis and Reasons of this
Bill, you will appreciate my propo-
sition that the entire legal system
related to the industry should be
evaluated assessed, re-defined an imp-
lemented.

The Statement of Objects and Reasons
is silent about the offences which these
firms have cominitted, and how far we
have managed to apprehend and punish
these offenders. We are completely
silent on that issue. Clause 24 of the
Industrial Development and Regulation
Act imposes a punishment of six
monlths or a fine of Rs. 5,000, or bothy
Let the Government tell this House
how many industrialists obeyed or
disobeyed the provisions of this Act,
and how many estaped scrutidy under

this law, and implementation of its

provisions.

of Limitation) Bill

Clause 27 says that cognizance of
offences can be taken only on the re-
port of a public servant. My first sub-
nission is: if we are serious about
having proper industrial relations, the
entire industrial jaw covering work-
ers, managers and Government should,
be re-defined.

In the Statement of Objects and
Reasons, the hon. Minister is very
sflent about the offences which these
firms have committed and action taken
thereon. The Statement says that
dases requiry considerable time, why
do cases take considerable time? Who
is responsible for it? By bringing in
this matter within the purview of this
Bill, how are you going to solve this
problem? How are you going to see
that this ‘considerable time’ ig Te-
duced?

The worst part of the Statement of
Objects and Reasons is where it says:

“Further, the investigations for
determining as to whether prosecu-
tion should be launched in a case re-
quire considerable time.”

Who is hesitant? Is the law hesitant,
or are the officers hesitant? The State-
ment also says-

“Consequently, there is difficulty,
in a number of cases, in launching
prosecution for offences under the
Act within the period of limitation
provided In Chapter XXXV1 of the
Code of Criminal Procedure 1973.”

So, ] put a guestion before the House:
how are you going to solve the pro-

.blem? Are you going o do away with

it by bringing it within the scope of
Economic Offences Act i.e. by adding
one more Act to the existing Schedule?
I say that there is a very great apathy
in the drafting and presentation of this
Bill. The reasons given before the
House are not convincing, We want
to know how many offences are there,
how many persons have been punished,
how many cases are pending and how
many persons have escaped the prose-
cution proceedings? If you refer to
the earlier one you will fined that it
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was said, “Regularisation of excessive
capacity of 34 industries was sanction-
ed.” Let us know how many more have
to be found ou; and need regularisa-
tion?

I am one who wanils that there
ghould be maximum of production,
whether it is in the public sector or
the private sector. But where do we
stand in case of those who violate
the rules and the clauses of this enact-
ment with regard to registralionsy
licensing production capaciiy, regu-
larisation, expansion, power to investi-
gate liquidation proceedings? I do
appreciate the stand taken by the
Government in bringing forward
ithis Bill. I do support it fully
happy that a Member
of the Marxist Party has also
supported it. 1 will go a step further
and say that the Govermment should
bring forward a comprehensive in-
dustria] legislation because 1951 ena-
ctment is still implemented in 1981. As
I mentioned in my speech on July
23rd, 1980, a comprehensive Bill on
Industrial Complexity and Environ-
ment should be brought forward in
thig House. I wholeheartedly support
this Bill.

*SHRI C. PALANIAPPAN (Salem):
Myr. Chairman, Sir I consider it my
duty to make a few suggestions on
behalf of my party the Dravida Mun-
netra Kazhagam on the Economic offi-
ences (Inapplicability of Limitation)
Amendment Bill.

Thig Bill seeks to bring the viola-
tions committed under the Industrial
Development and Regulation  Act
within the purview of the Economic
Offences (Inapplicability of Limita-
tion) Act, 1974. 1 welcome this Bill
as this will avert the inordinate delay
‘that is now taking place in bringing
to book the offenders under the IDR
Act. ;

“Though ﬁg issues I am going to

e

~ point out néw may refer to the Mini-
~ stry of Finance, yet I wish to mention
\ et
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them as a pointer to our Industry
-Minister so that he can avoid such
pitfalls in implementing thig law. To
check tax evasion, the Incometax De-
partment conducts raids all over the
country and they are given wide cove-
rage in the newspapers. There ends
the matter and the public is not ac-
quainted with the follow-up action af-
ter these raids. To give an example,
a raid was conducied against a busi-
nessman in Vellore ang nobody
knows that follow-up action has been
taken. Similarly, in reply to a Ques-
tion on the flor of this House, infor-
mation was given about the raids con-
ducted on two leading businessmen in
Madras. The newspapers also carried
ithis hot news, Afterwards, nobody
knows what follow-up action has been
taken. It is not that the duty the Gov-
ernment ends with the conduct of
such raids to unearth black money
and arrest tax evasion. Similarlyy
this House was informed of the In-
cometax arrears of Rs. 32 lakhs to be
cleared by the Chief Minister of Ta-
mil Nadu. The House must be interes-
ted to know how he has paid these
arrears. He sold 'the house of his ado-
pted son o his own wife and cleared
the arrears. I wonder how the income-
tax Department permitted this.

These things give an impression to
the public that the Government of In-
dia are vindictive ‘owards only their
opponents and sometimes such raids,
widely published in the newspapers,
become means to collect funds for the
ruling party. According to the ac-
cepted saying that Caesar’s wife must
be above suspicion, the Government
of India must be impartial in the dis-
charge of their duties irrespective of
political affiliationg anq politica] exi-
gencies. The annual budget of the
Central Government of India is of the
order of Rs, 10,000 crores. It is widely
that the black-money operators and
the black-marketeers are holding the
country to ranson and fhey are prim-
erily responsible for the soaring pri-
ces, If the Government of India can-
not control thelr activifies, no sche-
me of the Government will ever be

*The original Speech was delivered

in Tamil
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successful. For example, the Chief Mi-
nister of Tamil Nadu was penalised
Rs. 17 lakhs for foreign exchange vio-
Jation and it was also taken up to the
court as a criminal offence. Yet, the
Janata Party under the leadership 9f.
Shri Morarji Desai struck a bargain
with the Chief Minister of Tamil
Nadu and that was a political bar-
gain. They compelled him to with-
draw his party’s support to Mrs. _In-
dira Gandhi’s candidature in Than-
javur Lok Sabha Election and the
criminal case against him for this for-
weign exchange violation was with~
drawn. I demand that action should
be taken against Shri Morarji Desail
and also against the Chief Minister of
Tamil Nadu for practising deception
on such a scale. The public also feel
why expeditious and effective steps
‘are not being taken by the Govern-
ment when complainis are made ad-
out some political leaders having
black money, which is used for poli-
tical bargaining. In Tamil Nadu cri-
minal cases were instituted against
sugarmillowners. for excise evasion on
an unprecedented scale, After that,
effective steps to pursue the action
were not formulated on the ground
that stays have been given the Courts
in such cases. The Government of
India shoulgd not take shelter under
this plea. Effective steps should be
taken to get such stays vacated by
initiating immediate legal action in
those Courts. If necessary, the Gov-
ernmen; can, get even a Constitution,
(Amendment) Bill passed to ensure
that the Courts do not intercede in the
the implementaiion of taxation laws
of the country. Whenever there is a
confrontation between the interests
of the people of the country and those
who are holding the country to ran-
som by their avarice and wealth, then
the Government should resolve such
confrontation in favour of the people
and no steps should be spared to punish
the people who are undermining the
integrity and freedom of the conuiry.

With these words I
speech.

conclude my
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SHRI BAPUSAHEB PARULEKAR
(Ratangiri) : Mr. Deputy-Speaker
Sir, 1 support this Bill whole hear-
tedliy. I welcome this measure and
congratulate the Minisier and the
Government for having brought this
particular Bill, This should have been
done earlier, Anyway, now that he
has broughty I am happy.

1 do not know why his Ministry wai-
ted for all these 8 years to include this
particular measure in the Act.

A



469  Ecomomic Offences AGRAHAYANA 8, 1908 (SAKA) (Inapplicability 470

Is it because you came acrose. with
cases which could not be filed in
courts because of limitation? If thalb
be so, T would request ihe hon. Minis-
ter to take this august House into
confidence and tell us in how many
cases prosecution could not be
filed because of this limitation
under Section 368 of  the Cri-
minal Procedure Code. If ithere are
any cases, who are the accused,
whether they are very big people and
whether the prosecutions were deli-
berately delayed? that would be neces-
sary in order to appreciate  this
measure which he has brought.

1 wil] request the hon. Minister and
through him the entire Government
tha: a time has come to bring forward
a comprehensive measure on economic
offences. It is no use bringing one Act
at one time and then waiting for
two  years and then Dbring in
another one, We find that many
of - the offenders who  com-
mit ‘hese oflences escape the punish-
ment by absconding or by going
abroad or giving money to the investi-
gating officers, who wait for six mon-
ths. Afier the limit is over, these
persons escape drom this particular
guilt. I would respectfully submit that
this ig a more serious and heinus off-
ence than the offence of assult and
other like offences So, steps shall have
to be taken to deal with it.

I also request the hon, Minister
and through him to the Government
that ¢his measure should not only be
made applicable to the economic of-
fences but also the persons who com-
mit offences should not be allowed
to go scotfree. If possible I would
request him to talk-to the Home Min-
ister ang see that Section 368 of the
Criminal Procedure Code is remov-
ed from the statute book locky stock
ang barrel, whole hog, so that offen-
ders cannot go scotfree. That is .how
I would request him to approach this
particular problem, I feel everyone
in this House would agree with the
sentiments which I am expressing.

My only fear is:whether the of-
fences which 'a.re_ prescribed in 'the

of Limitation) Bill

Industrial (Development and Regu-
lation) Act are really economic offen-
ces. What is an economic offence?
According to me, an economic offen-
ce is an agt by which a particular
person gain monetary profit by eva-
ding taxes. That is the crux of the
economic oflence, But if you read the
Industrial (Development and Regula-
tion) Act, Sections 24 and 24A make-
certain acts as penal,  The offences
mentioned in it are—section  10(1)
starting of an industrial unit without
registration; section 10(4)—not Pro-
ducing the _eertiflcate of registration
to the @uthority section 11(1)—mnot
taking the licence and making pro-
duction. Are these economic offences?
If these are not economic offences
and if you are going to include them
in that particular schedule of econo-
mic offences, your entire object 1is
going to be frustrated, If you prose-
cute after a period of one year in a
court of law, on behalf of the accused
a plea shall be taken that he had not
committed any economic offence.
Therefore, inclusion of this in this
particular schedule under the econo-
mic Offences (Inapplicability of Li-
mitation) Act is illegal, unauthorised
and ultrg vires.

So section 368 would still apply
and,’t'herefore, prosecution would be
time-barred, I do not know whether
you have given thought to this parti-
cular aspect. If you have not given
thought to this. you should recon-
sider this aspect, because your inten-
tion or objective will not be served;
on the other hand it will be frustrat-
ed. We are 2all happy that after pas-
sing this particular Act, we have don€
a great job, we are bringing all the
economic offenders to book, but in
fact we will not be serving the pur-
pose, we will not be achieving the
fruits. Therefore, while supporting
the Bill, I would request you to re-
consider this legal aspect, It neces-
sary, you Lake time, withdraw the
the Billy consult the Law Ministry
and bring it back some time later.
But, do not say that ‘fthese
are economic offences  because
prima Jacie I teel none of
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the offences which are mentioned in
this particular Act are economic of-
fences, I would, therefore, request
you to reconsider this because you
are not going ‘o achieve the objec-
tives which you have laid down,
which you reasd and which you re-
iterated in your speech, With these
words I support ‘the intention but
with this reservatijon.

AT IO (AT ) © JATEA
TR, WMIFA AT FE FAS &
T maafa ¥ g3 g 798 a7 QT
®E T waofal § @y % fag
g FAAE wATEAArsr? fasgaa-
A7 g I GLHETA WA FI AT
TR H TEAAT F AIT FAHT AL g
IFFT /T TE AT GFY |

S FTAA TG FAA E IgET FAT
1 guiEd | OF qvE AOd (S iegma
fear ZfF 3w & smr gy TfRQ
W maFr Aifa aga wsHig 0 gARN
dETar WIT UF A% G FAT T8
¥ fr S ST T A § I
AP ST Tal ®T ¥ FANM AIG
@1d faa® FW & Ee fraar & A
TwH g« off 9T giar & 1 TEY
HI9Y 30 79 §78 T =T 7 TF
ATER F1 AT faq wede s F fag
SICENE G A e e
¥ ogovi qar wrgfwmaft =z
faq & wWadee ¥ foar g -

“Experience of the working of the
Industrial (Development and Regula-
tion) Act has revealed ”

ag 30 AT T AT WO Fedltw g
ag T # fde gut av F gt
wrE T 1 1951 § g QFE qAv

The Industrial (Development and
Regulation) Act, 1951.
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of Limitdtion) Bill
TE AFW 245 (@ gan g e
FNE AT FX AT IAR! WG I AT
aar 2 &1 1 #R faag @t @

“under the section shall be punish.
able with imprisonment which may
extend o six monthg and fine”

7T AT g 434 {F Tq QI &
A9 WOT 1951F 19828F fRaw
q wr oqarar g 7

1951 8 1981 4% §% 741 fFar
A At A1 fqardr S agh oy Tl
Meag faq wing T e fzar, ag
TALT LA | (sxEETA ) RY w4
w2l 2 f& moar  foifefeady 2
e ! woFay fafamy & afeq
w7 w@e fafaze &, = ffade
& A srEr g ?

wq HEw § 5T war  (staar
TR fawgr ) o Sy

Nt qF A= IOM ST E,

- OIS a1T g |

% 30 W & AT w9 faqrr
4 xiar & g faa § 15 w93 8
W ] FAT AT gagar U
W= 10, 11, 19 3T 23T 29 |
TR GFO ¥ Y9N 1919 Q WEGAT
# FraA 7T & fra-faad st
Fogwr & & P wT gEar d&r
FATEY, UTYFT qgq &8t fsardse
RS I E L Gl (R E
fean @ seIfAE HreaT A a9
T | FH-AE a9 ., faak fag
IO FF & A9 0T @ Y v gaar
fagre agr & w1 | 7T 30 AW H
HYN £9 FETATE 7
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wa arfeardz F aree s faa
o R ar agt I AAAr wmgy §
o wtg7 #a1 @AaT & THE) WARAHAT
Fa1 qa1 g€ 7 &1 FAfAQ SATIT £
f& qurer ¥ maare) 1 TFH ST AT T
gaTe § et H§ AE | FOIA
gafag =@ & fe anrst i faqr s
FETY T {1 FF7a7 5 a1 I
qT 4AATT ®ZFS, FAA gafaq adf

FATE ) &S SdidT & @0 fag
FAST &, AATLHEHTH & Ak T
ghE g1

1951 ¥ U& Q& F47 |

MR.

to bring you to 1981,

SHRI MOOL CHAND DAGA:
just coming FTL T TE ATZY & fF
TFATfrs ME=aT fFag 1 587 & @
qIg 7t FATWT ®1 O T Fforg
g WEIT Fgy 2 -

Tw & gEm ¥ frimzr oy
AT FAT g THSS FL AT &, TG
%%  AeaT & wE &1 Wi
g o =&Y arearar, areqe @@y faar,
nIgE  Fqfger AR FV, g8 1A AE
S wrox Af @ E, 9y faars

g

TF 4IF a1 %17 Fgq § {5 s
ggy =Ifed, gady o< 9 fraw =3
W g I AT QTR AFT
Tz ¥ & frgasr famz st arfza
fea & fygre wra agrar 9t € 7
g wa-fafads =gy § W gEwT
qawe ag ¢ (% o 3ATL WIEAT §,
5, 7 §W, &% ax 9% forear
@R 7 W IARIqTA SUF EAT §,

DEPUTY-SPEAKER: Daga
Ji, you have gone back to 1981, I have

I am
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of Limitation) Bill
o HOY T I F AT 7 qF
qTE AT AT A §, AL a7 oA
§ fwfefagew mrar g &3 & at a9
A EFar QT ? A 3T
foq gy sarar war & i o 9 w7 oy

THSTA P ag gEAE o1 fa qer
gaimafy A1vE, FEAA ¥, ag A
gt TEarfRw awRAw & ETey

AT FAMs A fedw ¥ ug faar
When I read this:, “Experience has

revealed,.” I find that this is an

outdated Act I8 ANTT-22T TF
ag wiow eeicfaar &1 wrasr z@
O W wASHE FEU ATET 1 1951

F UFE F A AT FYT FIAT IEAE -
It is Stated.

“Experience of the working of
the Industries (Development and
Regulation) Act 1951, has revealed
that offences under this Act do not
generally come to light ag soon as

they are committed.”

This is a vague statement coming from
a Minister.

gFatfas & Favideq § T FaATL F
T A8 A A9 47 LTHE I, 1 THA
wraEl g g ) arfeaTiE T
g qa A AT FTEF § o wowT
gt arg awre f¥ ag Fw 2 grag
FIEFA &1 qferer FIAT AT | H
agY =rga fF i & far av faar &
TATg fFT g aaarT deFd @A g
TE W TUAE wowre faaA &
it & faraft @era s7 @ ok
femt 2 S0 &T TAgAT AT
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[ 7w == o] -
RNz MG WEAIATET Qo T
w7 FPIETE -

“Further, the investigations for de-
termining as to whether prosecution
should be launcheg in a case require
considerable time.”

za¥ faqFarqsiaaesa sl A1igy?
Fadfag #7418 ?  q ZHRAR TR
2y & gifeas sew Ad g )
3 fog) 9 3@ IFAIAF A%T
sfeftms & «ff =r gFy |« AfFa
faz o goere ¥ @rgw e & fag
fa qw fwar g1

FreAe FHaT TSI F dFaa
468 T Fgr wAT § ——

“468(1). Except as otherwise pro-
vided elsewhere in this Code, no
Court shall take cognizance of an
offence of the category specified in
sub-section (2), after the expiry of
‘the period of limitation,

(2) The period of limitation shall
be—

(a) six months, if the offence is
punishable with fine only;

(b) one year, if the offence is
punishable with imprison-
ment for g term not ex-
ceeding one year;

(c) three years if the offence is
punishable with imprison-
ment for a term exceeding
one year but not exceeding
three years.”

T GCFIT B qE A, OF @ dia
g 3 qFIAT IET T @Fal q1 B
Ag FIgAT FAT-§ 7 F4T 9§ &9 A
¥ AR qHEIT AW IEAT E 7
7 aF §x ofgsw qraw 1 S,
THATT AT GaraEw AT ATCH, Fi§
fratE =t fooni ot wrEw o qgs

of Limitation) Bill

grft 1 R AT A § e e gw
faw & wor war & 1 wer wEan
R AT FIC | 1974 F THFEA-
faw ofaw (FAChasfafad om
fafaem+) e [T 1 ToEENW
(FFaTHE qOF IMIAME ) TF 1951
FA@EAIAC | Iq AR GIHT A
satA =4 @1 5 g faama & #r
OTRET BT | 344 1974 % 4T
%9 adl frar v g% = faar 50§
Twa fe gq 7z saFedt w7 A7 fiw
gasr fafgewa 8 qwerer w1 fag
T | qrfRaIde QASET F3 FRdr
g afs zwaifos uesy & faarg
gFmA faar st ow 1 A oie
fewza sfeem | zaw =7 & arg 9
AFEHAT IAF A FIE G v g,
qr g WEIRT FAT |

o F dawa 24 frar g ——

“2. Nothing in Chapter XXXVI of
the Cede of Criminal Procedure, 1973

shall apply to—

(1) -any offence punishable under
any of the enactments specified in
the Schedule; or

(ii) any other offence, which un-
der the provisions of that Code,
may be tried along with such eof-
fence.”

TaFEd 279 OaT ¥ i fradr @
FHF Teq oai® @ NIHFT F9g 97
FAN TS AI "SRG E fF 41
T Ty giEafas 77 99 @ a7,
dfFw I T T I FAT AT A
Y T GEY HIT AW &F T8 W HEA
agf gf 1 wEane IEIfTR aded
F qfqw aff FIGFAT 1 T IHG T
qgd W91, 9AF! FF @ AW
FT FOAT QAT waTe fowEy seregy
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¥ w1 fipar, 9g WX AT, F% ¥ q09
fxar war @) 731 IFgF AT F A7 FAN,
vER TR gx qHEGAT woAT 7 Fqv
fafae a1 @y & ?

@ ag g A d ggEs &
gqr §gE AT Y 9g 9 TS A5G
7e @ F M AT wEET FY T A
vy fae qaat, A HHTA BHaF
3 QI M FAE FEN T, I
Frg zaqr afear 3gx & fF a9 w1
qMAAT 9% 17 < qr I@ GHA H
o7 gFAr & | AfET gl EFT g°
ferd @rd 5 397 wedF § gd
AT &, TAN F Ag) FA & | ax
T waEY S FH | oIa §
FEAT ATgAr §, TEF T R EA F
A @ F Fg A8 FFAr afFA ag A
g AT AIgAE AGYF AFTA AR
® qAAMT AR & fIATT TT FEFT FT
faar awg = wAF faawt 97 94
swar Ifa AdY §, ag A &l
zfse A Htx aff &) T Awew
eEHIRE argraw A &1 sefezas
feegza wF F1 #OF RN omEe
Fat wfgq’ g «if #¥T a8 I
gFal g1

PROF. N. G. RANGA (Guntur):
Mr. Deputy Speaker, Sir, our friends
have taken us over a period of 30
vears in this debate with regard to
the development and regulation of
our jndustries, But they have not
somehow made 5 mention of the de-
velopment during this period of a
large number of these various joint
stock companies in charge of several
industries ang then their going sick
and obliging the Government to take
them over in order to provide con-
tinued employment. Why have they
grown sick? At what stage? There
must have been some kind of regu-
lation and examination? They gene-

of Limitation) Bill

rally publish their annual report and
declare their profits, It should be
possible for the Government or some
agency within the Government to go
on watching whether those profits are
coming down and if so whethey they
fluctuate from year after year or only
occasionally and for what reasons.
Then, they would be able to see and
take necessary steps to prevent these
indusiries going  sick. Otherwise,
what happens? They all become a
liability on the Government and the
Government is not certainly justified
in taking over the industries and
spending general public revenue, So
far as textile industry was concerned
at one time, they spent to the tune
of Rs. 20 crores to Rs. 30 crores a
year in order to sustain those factories
and bring them back again to health
for the purpose of providing continu-
ed employment for workers and main-
taining the industrial development in
our country.

Secondly, are we to consider only
the offences or failures of private
enterprises and industries and their
behavioury towards their workers,
management and shareholders? Are
we not to consider alsg the manner
in which the managers of our State-
owned industries are carrying on their
work? As everybody knows, today,
it is a managerial revolution that is
going on. Managers are all powerful
in he State-ownd industries as well
ag in the private industries, These
managers have got to be tackled.
Efforts have to be taken to see that
these people also behave properly in
the Government-owneg and govern-
ment-managed industries, Thought
has got to be given to all these as-
pects of the industrial development
and industrial health. It is time en-
ough, after 30 years for the Govern-
ment, to try and take a comprehen-
sive view of these things,

I am glag that our friends of the
different parties in the Opposition
have come forward to welcome this
Bill.
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of Limitation) Bill
SHRI BAPUSAHEB
KAR (Ratnagiri): We

right thing.
18 hrs.

PROF. N. G. RANGA: Is this not
proof enough to contradict their oft-
repeated complaint that this Govern-
ment is for the capitalists, This Go-
vernment ig primarily a welfare-ori-
enteg Government; it is committed to
mixed economy. It wants to maintain
and develop also State-owned, State-
managed, industries so far as the
commanding heights are concerned.
It also would like to encourage the
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support the

private sector so that their contribu--

tion also can be taken in for the total
economic development of our country.

In this process, the Government
has come forward with this Bill. I
am glag that the Opposition has wel~
comed this Bill and, I hope, the Op-
position would continue to take inter-
est not only in this Bill but in the
development of our industries, in.our
country, and not consider the capi-
talisty and industrial managers and
all these people merely as anti-social
elements, They also have g construe-
tive role to play. Let us maintain a
sense of welcome towards these peo-
ple and encourage them to start more
and more industries plough back all
their money into these industries in-
steag of using it in a subterranean
manner, in an unsocial manner.

GMGIPND—L—2388 LS—30-12-81—

NOVEMBER 24, 1981

I hope, my hon. friend :
ter in-charge, young ag scho-
lastic and energetic as he is would be:
able to give some constructive thou-
ght to:the various aspects of indus-
trial development in our country and,
being encouraged by the easy man-
ner in which this Bill is being passed
here, to go ahead with the effortg tor
bring forward a comprehensive -Bill
for the industria]l development and
regulation in our country.

18,01 hrs. .
' BUSINESS ADVISORY
COMMITTEE

TWENTY~-FIRST REPORT

THE MINISTER OF -PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, I beg to present the
Twenty-first Report of the Business
Advisory Committee.

MR. DEPUTY-SPEAKER; The
House stands adjourned "to meet
again tomorrow at 11 A.M.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 25, 1981/Agrahayana’ 4,
1903 (Saka).
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